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Ganesh Harain Shama, Mahsvser Singh, Dinesh Kumar Pilaniya,
Radha Moban Mathur and Kallash Naraio Mzena,
AlL applicants are working as T .C under Sp, Divisicnal

3

Popsannal ficer, West2rn Railway, Jaipur!
L L 5
:‘o s 0 Applicarrl:.s o

VER3US

1. - The Divizional Railway Marager, District #Westarn Railway,
Jaipur,!

2 Sr. Divisional Personnel Offices, Westem Rallway, Jaipuryd
o Dushyant Raj Shapna, TTE, tffice of CTI, Ajmes, Jaipux
Divisiong

2 A shol Kunar Jein, T.C., Office of CTI, LAIT, Ajmer,
Jalour Divisi ‘31"1.4

-
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or:oi oo P S}Zﬂ}nd ants

Mr, PP, Mathur, Gounsel for the applicanty

L)
Mril Tej Prakash Shamia, Counsel for the respamdentsil
CORAL:
Hontble Mrs M.L,. Chauhan, M2aber {Judizial)
Honthle My, 4.K, Bhavdari, Member (Adainistrabive)
’ ¥

OHER (ORAL)

The applicants, five in numbers, vho are working as T .C.
under the Railways have filad this DA whareby praying for ihe
following relisfssg-

"(1) Quash and sat aside th2 seniority lis: ; A
or in altermative divect it to b2 rectified to the awbant

Raj Shania whose nane appeared at

+ E S_‘ t. [ % L
caits in any case be placed above the oersons whios? nans
is shown bauwwean Sy, Mo, 28 to 77, in the seniority list
dabed 3DJ10,12393 4

(i1) That the eligibility list dated 19,7.1999, of the 3»,
Tickat Collactor/TTE eligibls for premotion for the grade

of 40000 3r, TTE be Juashal zand a fresh 1lizt be ilssued
after according the proper senioriby to the applicant in
agcord.ance with the relief prsyed in the Clause I hers in
a00ve o

That the ap‘i»‘lic‘e:nt be directsd to be premotzd Lo higher
[‘JO*:‘,LS fri,’:l). e lja'tr}) from wrish the Sen.!.()l" YI]O-S'?, paTson like
Dusyant Raj Shamma has besn granbed the benefit of  pranoe
Tion, Consgquential, benefit sccorded there o may also

b2 directed to b2 paid to the applicanis together with

th‘? ii‘“x‘t-aré.s't at thé’;‘ Trakba \"Jf l:q 13'313(;‘9!’1‘?; 0 ia

(1) That raspondentz Le dirsctad not to mate any promotion

on th? tasis of the imcugped seniority list daved 20.10.l992
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(v) Ay othier order or geliaf Wnich this Hon'ble Tribunal
dzams fit and prore» may thinle in favour of the applicant
Wy pl,;‘zs@ he aWdI‘dﬂ:" i

(Vi) The DA nay indl Vi ba 2 110\'\&,‘11 with costs ‘"

2. NOtiCGB)OE ‘thi‘i a})plic;ﬂti(;n was gJ_v,;n to the res -,, 1 j"‘n’t

Thae respondeats have also f£iled detailed replyy

3 Duzing the pendency of this OA, This Tribunal vide order
g )

datad 28432003 passed in 04 Ho, 24/2000, Frem Chand Saind vs il

WO TN AR e S AT A S

Unim of Indis & Others, while clavifying the earlier judgament
has held ti the oenlomt for the post of Tickat Collector
should be preparm:l strictly as par the dat2 of joining of the

)
[x3)
“I‘

rasn ech LV pwl‘suii‘ﬁ in Ja_";ﬂl;“ Dlvlé...'.?i‘l Ub".LQU.;l‘J maint alnll’lg the
intar-s? seniority of the direst recruits as par me2rit position,

The re .undpﬂt.a wersy fTurther directed o review the [ o 3 013
already made on the basis of the impugned seniority
15513,114 199, which was cuashed by this Tribunal,

4, In view of this subsequent devdlopmant, the learnad
counzzl for tha ap":«li_caﬁ'hv subaits that part of the grievancas

of the anp 11« &1ts5 have heen redressed, The leamed counsel fuither
submits that in viaw of the order passad by this Tribunal :‘m

CA Ho, 5.’.’.‘~‘/‘;7'4 desided on 22,2200 Gk Gandhi 2 2 Oth: ‘r“ ’.,".:'
of India & Othe'" PRI apolel iteoants are entitlzd Lo the

fUnion

of pasi service for the purpos? of ssniority vhich the resgondents
have not grantsd to then;

it

Pde

. Ab this staye, we desmed it wroger to djr L the applicants
Lo malke 2 feprasentation To the conpelent authority d?‘aw.ng thelr
abtention to the decision of thiz Tribunel in CA No, 503/94
decided on 2232,2000 G K, Gandhi & Othecs vs ., Union of India o
Others, and ih= «3:;,.11‘.‘3@-[;9;-, -

[

.a)E{,I‘i‘ty alrenld decide thz renrasantstion

— el

vith re asoned andad 502 aliin g o0 rcler,r

by Accordingly, it is dirzsctzd that in cass the gpplicants
make such represéntation within fwo wesks from teday, th: respoi.
dents will decide th2 sme by spealiing & reasonsd order within a
period of one mooth from the debe of wselpt of the r..PMJ sontation,
In apdar o avoid delay, the applicants shall maks represantstion
by Spe2d Pozt alonguith certified cop 7 of this orderd
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7. With thase obsaevations, the
no order as to costs,
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o Y wl;\ i]':) * 63'/ ::Zl.:f:ﬁ:) l].’_]‘n’in g 13,‘}‘:(301’:',
accordingly
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(AJi, BHADART
MEMBEgV{ﬂf

OA is dispased of with

infrucouon 5 i ais D03 23 of

(ML, CHAJHAT)
MEMEBER (J)




